T

OFFIGE OF THE DISTRICT & SESSIONS JUDGE,
GAJAPATI, PARALAKHEMUNDI,

L. No. B255  #Dtd. < "July, 2022

e o —

At
Shri Satyapira Mishra, 0.8.J.8., ’Z‘.’“}?"",— oD \
District & Sessions Judge, . A ;\ oy
Gajapati, Paralakhemundi. Y UL M7 ‘)
The Registrar General, . /y
High Court of Orissa, NG N)
Cuttack. N Cyweree (e

Sub - Submission of the compliance reports-to the order in the

Judgement of the Hon'ble Court in W.P.(C)
No.31622/2(_)21 & W.P.(C) No.32580/2021.

Ref. Hon'ble Courts 1..No.10558 (17) dtd,.14.08.2021.
air,
- With reference to the letter and on the subject cited
W\ above, | am to forward herewith the compliance report to the
64?}% 4‘/ directions and guidelines issued in the Judgements of the Hon'ble
AV\O N Court in W.P.(C) No.31622/2021 & W.P.(C) No.32580/2021,
Y/ R |
\“’\ “submitted by the Addl. District & Sessions Judge, Paralakhpmundi
,  videnisoffice L.No. 1925 dtd.04.07.2022. | |
]\f‘?ﬂ/\ This is for favour of kind information of the Hon'ble Court.
¢’ K
“f \ Yours faithfully,
- <'i-’\3~ - ,;\ /"'ﬂ"
@NR Encl: As above- 01 Sheet, N “-7"\\\\
o j& Pl , District & Sessions Judge,
Q‘\/ ' ' Gajapati, Paralakhemundi.
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OFFICEL QF THL ADDL DISTRICT 3N SESSToNS 8 D)

FARALAKHENUNDE DS Gl il

.
Potter Noo Y50 aed e D 2022
From. ;
Shr Heraante humar Sethn, O S TN ‘
CAE District & Sessiens Judige | .
Paralabhwmun |
s, |
The Registrar General, |
Hlon'ble High Court of sy,
Cuntach.
tThrough the Disirict Judge. Gajapau. Parlakhemundis
Sub:- Compliance to the vrder 1 the judgment of the
Honble Court in W.PaC) Nos, 316222007 and
32380 ot 2021 ’
Ref:- Memeo No.933 ¢13) Dud. 102 2022 of the District
Oftice. Parlakhemundi.
Sir.

As desired by the Hon'ble High Cours i _1udgn?wm.~.
did.31.01.2022 passed in W.P4C) N0.31622 2021 and W .P.CriNo,
32580 of 2021. I am 10 furnish the report for the fortight conmaeni,cing
from 16.06.2022 t0 30.06.2022 and to report tha during the perxou:i. ne

application was filed with prayer for release of the seized »ohicle

The
occasion also did not arise o hear any such pending apphcation ai; no
such application for release of the seized yehicle remained pending for
being dealt with during the fortight.

Lorequest. that thiy may Kindh be placed betore the
Honble Count for perusal

Yours faithfully.

1T
Addl Dist. & Sessions ludge.
Paralakhemund




|
OPFICE OF THE DISTRICT & SESSIONS JUDGE,

AT GAJAPATI, PARALAKHEMUNDI,

g W it

LNo. gy iDtd. July, 2022

The District & Sessions Judge,
Gajapati, Paralakhemund;

The Registrar General, '
High Court of Orissa,
Cuttack. '

No.31622/2021 & W.P.(C) No.32580/2021

Hon'ble Courts L.No.10558 (1 7)dtd. 14 09.2021

With reference to the letter and on the subject cited
above, | am to forward herewith the compliance réport to the
directions ang guidelines issued in the Judgements of] the Hon'ble
Court in wW.pc) N0.31622/2021 & W.P.(C) Nol.32580/2021‘
submitted by the Addi District & Sessions Judge, Parla'alakhemundl

vide his office L.No.3065 dtd.16.07.2022 '

This is for favour of kKind information of the Hcl‘lm'ble Court

[
Yours faithfully.
Pov. g\\
. ncl As above- 01 Sheet \ . | .

. Gajapat, Paralakhemundj
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Submission of the compliance reports to the order in the
Judgement of the Hon'ble  Court in WP .(C)

District & Sessions Juége_ ilc.
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OFFICE OF - ApDy IISTRICT AN SESSTONS by,
PARAI AKTHEN N I IENI GATAT'A | I

— o 1
I etter No, ST Praed 77 Tuly . 2020 |
l
Irom, . ‘l
Shri Hemanti Komar Sethi, O § IS, !
AL District & Sessions Judpe. :
Paralakhenmi. !
lo.
Phe Registrar General.
Hon ble ‘l.ligh Court ol Orissa.
Cuttack.
(Through the Distrier Judge. Gajapati., Parlakhemundi)
Sub:- Compliance 10 the order in the judgment of (he
' Hon'ble Court i W.P(C) Nos. 3 F62272021 and
32380 012021,
Ref:- Memo No.vss (13) D, 10.02.2022 of the District
Olfice. Parlakhemund;,
Sir.

As desired by (he Honble High Cour in _judi_imcm.s
did.31.01.2022 passed in WP () N0.31622:202] and WP (U) No.
32580 012021, 1 am to furnish the report for the fortnight commencing
and 1o report that during the pcri‘lod. no

i
application was filed with prayer for releasc of the seized vehicle, The
{

from 01.07.2022 1o 15.07.2022

. . . . . . |
veeasion also did not arise o hear any such pending application, as no

such application for release ol (e scized v ehicle remained pending tor

being dealt wig during the fortnight.

Lorequest thar gy may - hindhy be placed betore the

Honble Court iy perusal,

Yours faithifutly

by
| »‘(*}}." yo
[ A
Addl DS, & Sessions Jugue.
|’;ll'.‘lIil'\llclllllllkli




OFFICE OF THE DISTRICT & SESSIONS JUDGE, |
GAJAPATI, PARALAKHEMUNDI.

L.No. ¢ ', /Dtd. 2y < July, 2022
From |
The District-& Sessions Judge, l‘
Gajapati, Paralakhemundi.
To
’ The Registrar General,
High Court of Orissa,
Cuttack.
Sub Submission of the compliance reports to the order in the
Judgement of the Hon'ble Court in W.P.(C)
No.31622/2021 & W.P.(C) No.32580/2021. |
Ref: Hon'ble Courts L.N0.10558 (17) dtd.14.09.2021.
Sir, |

1

With reference to the letter and on the subjebt cited
above, | am to forward herewith the compliance report| to the
directions and guidelines issued in the Judgements of the Hon'ble
Court in W.P.(C) No.31622/2021 & W.P.(C) No.32580/2021,
submitted by the Addl. District & Sessions Judge, Paralakﬁemundi
vide his office L.No.3065 dtd.16.07.2022.

This is for favour of kind information of the Hon'ble Court.

Yours faithfully,

. e
l) ﬁwa 8

District & Sessions Judge, i/c.

Gajapati, Paralakhemundi.

Encl: As above- 01 Sheet.




OFFICE OF TH1E ADDLL DISTRICYT AND S SSIONS JU IDGE,
PARAT AKI1I: MUNDI, DIS GAJAPATY,

Letter No. QK06 7 Dated //7 July. 2022

From,
Shri Hemanta Kumar Sethi. (), S8, ‘
/\(IL” District & Sessions lud{.u -
Paralakhemundi, ' (N
To. ) ‘ o
The Registrar Genera). ?},i":.
Hon'ble High Court ol Orissa,
Cuttack. : *
(Through the District ludge, Gajapati, Parlakhemuﬁdi)
Sub:- Compliance 10 the order in the judgment of the
Hon'ble Court in W.P(C) Nos. 3162272021 and
32580 012021,
Ref:- Memo No.955 (13) Dtd. 10.02.2022 of the District
Office, Parlakhemundi.
Sir.

As desired by the Hop" ble High Court in Judgments
dd.31.01.2022 passed in W.P(C) No.31622/2021 and W.P.(C) No.
32580 of 2021, | am to furnish the report for the fortnight commencing
from 01.07.2022 1o 15.07.2022 and 1o report that during the period, no
application was filed with prayer for release of the seized vehicle. The
oceasion also did noy arise 1o hear any such pending application as no
such application for release of the seized vehicle remained pending for

being dealt with during the fortnight,

L request, th this may Kindly be placed betore the

Honble Court for perusal,
Yours l‘uilhl'ull\'

L, JC/ @xn S

Addl, l)isl & \Lssmns Judge,
.u.llukhumnuln

L1





